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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

0.A. NO.311 OF 2022

IN THE MATTER OF:
Dr. Jeet Singh Yadav ...Applicant
Versus
Govt. of NCT Delhi & Others ...Respondents
N.D.O.H.: 30.05.2025
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3. Annexure 2 (colly): 11-18
Copies of the relevant documents
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4. Annexure 3 (colly): 19-27
Copies of the relevant documents
pertaining to the consultancy of IIT, Delhi.
5. Annexure 4: 28-29

Photographs of the water body at Khasra
No. 163/1.
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6. Annexure 5: 30-31
A copy of the award letter of the tender for
Khasra No.142.

7. Annexure 6: 32-36
Photographs taken at the time of the
excavation.

8. Annexure 7: 37-38

A copy of the representation dated
29.04.2025 received by the DDA.

9. Annexure 8: 39
A copy of the letter dated 05.05.2025,
received by the SHO, P.S. Mundka
on 06.05.2025.
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pertaining to the issuance of the tender for
Khasra No.373/1.

RESPONDENT No.3/DDA
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\

DEEKSHA L. KAKAR

COUNSEL FOR DDA

B-6/58, LGF, SAFDARJUNG ENCLAVE

NEW DELHI - 110029.

Ph. 9313119255 |deeksha.kakar@scladi.com

Place: New Delhi Enrol.No.D/1154/2008
Dated: 23.05.2025
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BEFORETHEHON'BLENATIONALGREENTRIBUNAL
PRINCIPALBENCH,NEWDELHI
0.A.NO.3110F2022

IN THE MATTER OF:

Dr.Jeet Singh Yadav ..Applicant

Versus

Govt. of NCT Delhi & Others ...Respondents

STATUS REPORT ON BEHALF OF RESPONDENT NO.3,
DELHI DEVELOPMENT AUTHORITY IN TERMS OF
THE ORDER DATEDZS 03. 2025

———— i ‘.:

AT | kA
I, S WD% S/o M‘ aged about 3 Yyears,
prcsently posted as SG-\ .DUL-'O\ DDA having

Rdie :
my office- at 5l°‘ Pw 7 dc'y hereby’ solcmnly af’ﬁrm and declare

Q’W’* -,f\*,bw.r
A8 Nder! B S

1&.’!—\{‘.'-‘_\ ff"'
ol sz T

1. TheDeponentiswellconversantwiththefactsandcircumsta
ncesofthecase,asper
therecordsmaintainedbytheDepartmentandassuchcompet
ent to swearand depose thepresent
affidavit. ThepresentaffidavitisbeingfiledintermsoftheOr
derdated25.03.2025passedbythisHon’ble Tribunalinthec

aptionedmatter.

2. By two separate Affidavits filed on 04.02.2023 and

21.08.2023, the status of the water bodies under the
letter petition of the Applicant, namely, Shangushar,
Guga, Johdi and Ghuli, was placed on record by the

ss\Respondent/ DDA. The submissions in respect thereof

ave also been duly recorded under the Order dated
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01.05.2023 passed by this Hon'ble Tribunal.

By the Order dated 23.05.2025 passed by this Hon'ble
Tribunal, concerned Respondents were directed to file
their responses in respect of five (5) water bodics
covered byKhasra Nos. 178/1(1-19), 373(15-18), 142(3-
1), 163(4-16) and 17/27 mentioned in revenue record of

village Mundka.

The answering Respondent/DDA is concerned with the

water bodies at 178/1(1-19), 373/1(15-18), 142(3-1)
and163/1(4-16).

KHASRA NO. 178/1(1-19)

b

Khasra No. 178/1(1-19) is Gram Sabha Land. Upon
urbanization of Villages under Section 507 of DMC
Act,. 1957, Gram Sabha stands dissolved and all land
and assets vested in Gram Sabha are vested in the
Central Govt. under Section 150 (3) of Delhi Land
Reforms Act, 1954. The said Gram Sabha Land so
vested with the Central Govt. was further placed at the
disposal of DDA under section 22(i) of DD Act 1957.
As per Gazette Notification No. F7(128) DLB/2019
/000580156/ 14600-15 dated 28.01.2019 and
Notification No. F7/79/ADLB/2016/CD-
000383132/3827-3841 dated 20.11.2019 issued by
Government of India, area of 89 & 79 villages, which

have been vested in Central Government on

/"" % F..g"\*'a';;‘urbanizalion of villages, was placed at the disposal of
- ALy “
o ' P /' 5 » . . M .
@ 1 hi Development Authority on as is where is basis,
|t s
‘2 5/

[ Q,"

Y A
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for the purpose of development and maintenance of the
said arca. Khasra No.178/1(1-19)was handed over to
the Answering Respondent in the year 2020 on ‘as is
where is’ basis by the BDO (West), GNCTD.

It is submitted that the land was transferred to the
Engineering department of the DDA on 12.07.2021
pursuant to which the Total Station Survey (TSS) was
carried out. The TSS drawing has thereafter been
verified on 30.01.2025, in coordination with the
GNCTD. The TSS Verification in respect of Khasra No.

178(1-19) is annexed hereto as Annexure 1.

The Khasra No. 178/1 (1-19) is vacant plane land. The
rejuvenation will be done in a Phase wise manner. As
per verified drawings, the coordinates have been
demarcated/detailed at site, and the demarcated area of
verified drawings of ponds have encroachment i.e.

roads, Building, nearby Houses, etc.

Under phase-I, confining the water body land by
placing Boundary wall is proposed. For the said
purpose, a tender had been floated, timelines of which

is as below:

The Phase-I tender 24.02.2025
floated on

Last date of 05.03.2025
Submission of Tender

Date  of  opening 10.03.2025
Technical Bid

Date of opening of 03.04.2025
financial bid
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Tender acceptance 25.04.2025
letter issued to agency
date

Date of issue of PG 03.05.2025

Letter

PG verification Letter 13.05.2025

Award Letter to be To be

Agency awarded (fo
be done
within 7
days)

1k
) arnt

LAY

Copies of the relevant documents pertaining to the
issuance of the tender are annexed hereto as

Annexure 2(colly).

It is submitted that for the next phase of
rejuvenation/restoration of the water body, Indian
Institutes of Technology, Delhi(IIT, Delhi)has been
engaged to consult by this office. IIT, Delhi will
provide the detailed plan of rejuvenation of these pond
which include key components such as Ecological
assessment, Water quality management, Infrastructure

upgradation, Sewage Treatment Plant, etc.

The answering Respondent/DDA is in direct contact
with the consultancy to get proposal at the earliest.
Consultancy fee to IIT Delhi was paid on 03/03/2025,
Thereafter a Joint Memorandum of Understanding was
executed on 05/04/2025. After visit and physical
inspections, further details were sought by IIT, Delhi

, on 09.05.2025, which have been submitted by the

\
e N

:CL-}‘DA on 19.05.2025. Copies of the relevant documents
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pertaining to the consultancy of IIT, Delhi are annexed

hereto as Annexure 3(colly).

KHASRA NO. 163/1(4-16)

11.

12,

Khasra No.163/1(4-16) is also Gram Sabha land and
was handed over to the Answering Respondent in the
year 2020 on ‘as is where is’ basis by the BDO (West),
GNCTD.It is submitted that the land was transferred to
the Engineering department of the DDA on 12.07.2021

The pond (johar) is already developed and temple on
site also existed on site at the time of handover.
Photographs of the water body are annexed hereto as

Annexure 4.

KHASRA NO. 142(3-1)

13. Khasra No.142(3-1) is also Gram Sabha land and was

14.

handed over to the Answering Respondent in the year
7020 on ‘as is where is’ basis by the BDO (West),
GNCTD.It is submitted that the land was transferred to
the Engineering department of the DDA on
20.10.2021.The TSS drawing was verified on
18.01.2025, in coordination with the GNCTD.

The rejuvenation of Khasra No. 142 (3-1)has been
planned in a Phase wise manner. Under phase-I,
desilting of the water body and confining the water
body by placing Boundary wall is proposed. For the
said purpose, a tender had been floated, timelines of

which is as below:

>\| The Phase-I tender 30.11.2024
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floated on

Last date of 09.12.2024

Submission of Tender

Date of  opening 10.12.2024
Technical Bid ;

p——

Date of opening of 07.01.2025
financial bid

Tender acceptance 12.02.2025
letter issued to agency

date

Date of issue of PG 12.02.2025
Letter

PG verification Letter 18.02.2025

Award Letter to be 22.03.2025
Agency

Copies of the award letter are annexed hereto as

Annexure 5.

15. The work was to commence on site on 21.04.2025.
After some excavation of site, some persons raised
objections to the carrying out of further works and also
the demarcation carried out on site. The water body is
surrounded by land/properties of private persons. The
movement of equipment, machinery and vehicles is also
being obstructed by the said persons, who are claiming
that the surrounding areas and property built thereon is
private land. A representation dated 29.04.2025 on
behalf of the interested persons was also received by the

i GOy DDA. Photographs taken at the time of the excavation
A o NN,
N
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representation dated 29.04.2025 received by the DDA is

annexed hereto as Annexure 7.

By the letter dated 05.05.2025, DDA has also sought
assistance of the concerned SHO at Mundka, for
carrying out the works. However, despite continued
cfforts, the work on the site has not been commenced
till date. A copy of the said letter dated 05.05.2025,
received by the SHO, P.S. Mundka on 06.0.2025 is

annexed hereto as Annexure 8.

KHASRA NO. 373/1(15-18)

17.

18.

Khasra No.373/1(15-18) is also Gram Sabha land and
was handed over to the Answering Respondent in the
year 2020 on “as is where is’ basis by the BDO (West),
GNCTD. It is submitted that the land was transferred to
the Engineering department of the DDA on 12.07.2021
pursuant to which the Total Station Survey (TSS) was
carried out. The TSS drawing has thereafter been

verified on 30.01.2025, in coordination with the

GNCTD.

The rejuvenation of Khasra No. 373/ (TakiyaTalab)
will be done in a Phase wise manner. As per verified
drawings, the coordinates have been
demarcated/detailed at site, and the demarcated area of

verified drawings of ponds have encroachment 1.E.

periphery roads, Temple, Litigation land, Building,
nearby Houses, etc. The periphery line in the verified

drawing passes through the centre of the main pond.




confining the water body by placing Boundary wall is
proposed. For the said purpose, a tender had been

floated, timelines of which is as below:

The Phase-1 tender 24.02.2025
floated on

Last - date of 05.03.2025
Submission of Tender

Date of  opening 10.03.2025

Date of opening of 03.04.2025
financial bid

Technical Bid

Tender acceptance 25.04.2025
letter issued to agency

Date of issue of PG 03.05.2025
Letter

PG verification Letter 13.05.2025

To be awarded (to be

Award Letter to be
done within 7 days)

Agency

date

Copies of the relevant documents pertaining to the

issuance of the tender ar¢ annexed hereto as

Annexure 9 (colly).

submitted that for the next phase of
ter body at Khasra

20. It s
rejuvenation/restoration of the wa
No. 373/1, IIT, Delhi has been cngaged as a

consultant, details  of which are mentioned

hereinabove and are not being repeated for the sake of
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21.  That the Deponent states and submits that it is
scrupulously attempting to follow all the directions
passed by this Hon’ble Tribunal in the present
application and is taking necessary ~action for

rejuvenation ol the water bodies falling under its

purview.

22. The above information, documents and present

Affidavit are submitted accordingly.
~

DEHONENT

VERIFICATION:

'Z_'l__Mﬁ;\{y %%gy, 2025 that the

Verified at New Delhi on this
s of the above Affidavit are tru€ and correct to my

sed on the records of the
rt of it is false and nothing m

content
Delhi Development

knowledge ba
aterial has been

Authority. No pa

concealed therefrom.

91 MAY 1000
DEPONENT
ZRTIFIED
ajp, Win 13 Zemeed >
Ig:n‘tiﬁed by 5’.‘ R Cln
has solemniy PRI |
..... havt

FSY ) WY BRI B : et
#gl‘ Dlﬁg“ c«% 21!5“0! the affidavit which :
& explained to nim are rue and

been read
correct 10 his knowledge:
DZW

Qath Con!
New Delhv
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P o w03 ANNEXBRE-2 (cplly)

Delhi Development AutI]ority
AR®T IR @S - 1 ' 11

Dwarka Project Division - 1

SRTRIY, Aeex -5, FRET, TERTR,

Central Nursery, Seclor-5, Dwarka, New Delhi
E-Tender Notice

NIT No. 10/EE/DPD-1/DDA/2024-25

ge rate tenders are invited through e-tendering mode for following work by- the Ex;:cuh::
Engineer /ppp.y/ DDA, Central Nursery, Sce-5, Dwarka upto 3.00 P.M. on date mentioned bclo: o
behall of DDA from the approved and cligible contractors of DDA in the appropriate class wit

cf]"di“f‘“ mentioned below which shall be opened on the date mentioned as under at office ‘?f
Fxecutive Enginger, DPD.1 /DDA,

N
*l;l—l\‘i\___ T0/EE/DPD-1/DDA/2024-25

ame of Worl Conservation of water bodies,

Percenty

 SubHeag |

Rejuvenation (1st Stage) of water bodies having Khasra No. 373/1, 163/1,
178/1, 190/1 in Mundka Village.

Rs 1,50,86,982.00

Estimateg Cost Pyt to Bid
Eaencs( Moncy

| Rs 3,01,740.00
90 days
05/03/2025, up 10 3.00 pm

—
Period of Completion

Last Date ang Time of
Submission of Tender

ime and Date of Opening

of Bid l‘:ligibilily Criteria At 3.30 pm on 06/03/2025

Time and Date of Opening
of Bid Financial Bid

After cligibility bid to be approved by NIT approving authority.

Eligibility:-
1)  The tenders shall be issued to DDA enlisted contractors as per their enlistment.
2)

The intending tenderer should ensure before tendering in DDA that the requisite fee has been
already deposited with CRB, DDA.

3) For terms and conditions, eligibility criteria, the manner in which Earnest Money etc. are to be

deposited through RTGS mode and other information/instructions, please visit DDA's website
www.dda.org.in or https://eprocure.qov.in/ eprocure/app. For any assistance on e-tendering

please contact concerned EE or M/s N.I.C. on emailcppp-nic@nic.in or 24 x 7 helpline 0120-
4001002, 01204001005 or email ID support-eproc@nic.in.

IMPORTANT TERMS & CONDITIONS FOR TENDERERS

Tenderers are required to go through the same before participating in the tender.

3 H S eciﬁed
1. The unique transaction reference of RTGS against EMD, shf—.ﬂl be. placed_ onlmieftco:taining
location for Tender for Electronic Time and Attendance Recording System. First co
“Technical Bid” as well as “Reference of EMD”. or through an
2. The Tenderer technically qualified will be at liberty to be presgnt eitherhln gg’i‘;‘;mw! edgement
authorized representative at the time of opening of the Price Bids with tn de
Receipt or they can view the bid opening event online at their remote end.
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. 12

derer should furnish Rs 3,01,740.00as Earnest Money Deposit. The a
e 9

¢4 py DDA, after submitting performance guarantee, in case tender is accﬁpte:nt Wi b: -
. rest shall be payable on the earnest money.  Hoya X

r e\l r
"?mbid der will use one UTR for one work only. In case it is found that he has yseq &
’:;wr for different tenders, all the tenders submitted by him will be rejected ang h‘i;ne

n Wil

debarred from further tendering in DDA in future.
ﬂ:Ch nicﬂl Bid

rhe tenders Are required to furnish following documents in technical bid.

Scanned copy of reference of RTGS/ NEFT/ IMPS for EMD.
Scanned copy of valid enlistment order of the contractor.

Scanned copy of the Tender Acceptance Letter (to be gi
Scanned copy of PAN No.

Scanned copy of GST Registration
Scanned copy of ESI, EPF Registration

Scanned copy of Proof of requisite e-tendering fee deposited with Contractors Registration Board of
DDA.

8. Cancelled banker's cheque.

ven on the Company’s Letter Head).

QoW EWN =

Any tender found lacking with respect to the neces

2 sary information and Jor documents and/or Earnest
Money with the Technical bid will not be considered. '

mri\lj
Srferm=dt GIEARKCED

0\ Executi@‘i:gineerf DpPD-1
L

qﬂ;\o\\v«/ %ﬁﬁmn&f

No. F.54 (769)DPD-1/DDA/A/2024-25/ Dated: } -
Copy to: \‘\ M b j’f e §
1. CE (Dwarka), DDA. 2. S.E./DCC-1, DDA.
3. Director (System)/DDA, for placing E- Tender Notice at DDA's website.
4. All Executive Engineer’s, DDA. 5. Sr. A.Q. CAU (Dwarka), DDA.
6. F.O. to C.E. (Dwarka), DDA. 7. All AEs, AE (P), AAO & HC/DPD-1, DDA.

8. NIC, (Room No.141-A, DDA Office Complex Manglapuri, Dwarka, New Delhi).
9.Notice Board, DPD-1/DDA. A
. -GE_L\)\\J"\}

SrftrmiterfiEdan gL.a.E,

ExecutiVeEm'l&neerl DPI:E-g&)’
- : Y
"/\ .Ma\\v/ ‘*}Mﬁ3



¢r

oprocurement System Government of India 705

r__ s t 4
v Govel ninant ef_ricurement System Government of India
ity eProcurement Bid Opening Summary
13 system

Date : 10-Mar-2025 12:37

pa~~ 1 of | 13

— ]

i

PM

2 Print

Organisation Chain ;| D€lli Development Authority| |CE-Dwarka Zone-DDA]|EE-SWD-
rganisation Chain :|g contral Nursery-Dwarka-DDA

l Tender ID :|2025_DDA_B850737_1

|. Tender Ref No :| 10/EE/DPD-1/DDA/2024-25

| Tender Title :|Conservation of water bodies.

Packet Name :|Fee/PreQual/Technical

e e e

Decrypted Bid Openers List

S.No Name Decrypted Date
1 SHIVAM AGARWAL 10-Mar-2025 12:34 PM
| 2 SUDHANSHU SHAKYA 10-Mar-2025 12:32PM
Bid List
S.No|Bld No Bidder Opencd By Opened Date Stat_us
1__[3160610 |MOHTRAM ALI JAUHAR SHIVAM AGARWAL 10-Mar-2025 12:36 PM_|Admitted
2 |3181336 _ kolanki builders SHIVAM AGARWAL 10-Mar-2025 12:36 PM Admftted
\ 3 3162423 |SISHWA MOHAN JHA _ [SHIVAM AGARWAL 10-Mar-2025 12:37 Pi_|admitted
| [ai 5
'| Bid Opening Summary
| Bid Opener Type ISummary Updated On
| TECHNICAL BID OPENED
Il ISUCCESSFULLY AND P—
WAL Technical DOWNLOADED THE 10-Mar-2025 12:37 P
SHIVAM AGARW OCUMENTS OF ALL
ARTICIPATED BIDDERS

.‘\q}s:Hcpmcure’gov_mfeprccurdapp?wmponem=%241)ircclLink&pagezﬂ1dODemng-..

10-03-2G25
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DELH
IDEVELOPMENTAuTHonné

CENT D“’AR]\'J\ IFROY ECT Dl\'lSﬁEjl
RAL NURSERy. SECTOR.S.

“‘s‘ W“"iﬁﬁﬁ
- b
54 (769)DPD.-
F54 (769)DPD 1/DDA/A/2024-25/ML, '
Dated: D’l/o u/w
Sub:- Opening of Financia] Big

The status of the tender ;
r1s followi
NIT No 10/EE/DPD-1/DDN2024-25mg

Name of Work Conservation of water bodies.
Sub Head:

Rejuvenation (1% Stage) of water bodies having Khasra No.
373/1,163/1,178/1,190/1 in Mundka Village.

Technical Bid opned on 10/03/2025

A = — — ]
AEcepted Rejected | Total Bidder Name of Qualified agencies |
' idder o o '.
' ,@'_Gder - 1. Mohitram Ali Jauhar |
2. Solanki Builders |
03 0 03 3, Bishwa Mohah Jha \
L— :M.'n
R _____._._-L',——L___

~he Financial Bid of above NIT chall be opened on 03.04.2025 A{)
: O/S
Execufive Engineer
| DPD-1/ODA
Tl



DELHI DEVELOPMENT Jom"rv ' " ' 15

/e Rfs gfares
SUPTDG, ENGINEER!DWARKA CIVIL CIRCLE-1
MANGLAPURI, NEW DELHI - 110045

> € |=5(32,,)//}r£(r’) [£E(P) ﬁ‘-r-bﬁ' bcc-f [35 bt: 25422

h To
e Executive Engineer,
DPD-1, DDA,

Central Nursery, Sector-5.

New Delhi-75.
;.{(_).W:- Co_nservation of water bodies.
- Rejuvenation (1*' stage) of water bodies having Khasra No. 373/1, 163/1,

178/1, 190/1 in Mundka Village.
Ref :- EE/DPD-1 tender file F.54(769)/DPD-1/DDA/A/2024-25/74

_ The perce_ntage rate tender of M/s MOHTRAM ALI JAHUAR invited for the above
mentioned work, is hereby accepted at the quoted rates, terms and conditions given below:-

. (a) Estimated Cost: Rs. 1,50,86,982/- (Rs. One Crore Fifty Lakhs
Eighty Six Thousand Nine Hundred Eighty Two

Only)

Rs. 76,18.925.91/- (Seventy Six Lakhs Eighteen
Thousand Nine Hundred Twenty Five and
Ninety One Paisa Only)

(b) Quoted Amount:

Rs. 76,18,925.91/- (Seventy Six Lakhs Eighteen

(c) Accepted Amount:
Thousand Nine Hundred Twenty Five and
Ninety One Paisa Only)
(d) D.S.R. applicable: 2023
(e) Time allowed: 90 Days

The tender documents should be compared with the original NIT & corrections, if
any, may be made before drawn the agreement. The responsibility for the correctness
of the tender documents in all respects shall rest with the Executive Engineer and .all
corrections if any, in the tender documents shall be attested under both the parties 1.€.

the EE and the contractor.

The signatures of the contractor should be obtained being online tendering system

and properly witnessed. P.T.0.
—
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11.

12.

13.

14.
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Before the Award letter is issued to the agency provisions contained in clause | and
sub clauses there under. regarding Performance Guarantee, be complied with.

It should be ensured that acceptance of the tender is immediately conveyed to the

contractor after completion of the required formalities before expiry of the validity
period.

EE is directed to ensure that all the conditions/additional conditions incorporated in
the NIT should be strictly adhered to by the agency.

EE is also directed to ensure the adequate budget provision exist before getting the
work started,

B attested copy of the agreement should be sent (o this office and also issued to the
agency immediately afier its execution.

CBB .repons have not been received in this office so far. EE to ensure 10 get/ receipt
of satisfactory reports 1o his satisfaction before award of work.

Any discrepancy found in this letier be immediately conveyed to the undersigned.

It may be ensured that the copy of award letter to be issued to the agency is also
uploaded on DDA’s website.

EE/DPD-1 shall ensure that all safety measures are taken during execution of work
as per conditions of NIT/Agreement.

After issue of award letter to the agency, all pages of agreement serially numbered,
blank pages crossed and attested.

EE shall ensure the quality of work should be maintained as per specifications
strictly.

If any deviation or extra item cropped up during execution, same shall strictly
followed by CL-12.2.

Encl: - (1) Original Tenders File (01 no.).

(2) NIT in original |
(3) All relevant & supporting documents etc. 4

[

SUPERINTENDING ENGINEER

Copy to:

DCC-1.DDA
| .CE/Dwarka/DDA. for kind informalign. |
2.Dy. CAO (CAU). DWK/DDA for information.
3.Guard File.
e ER
- pERINTENDING FNGINEE
SUPI.RIN TEN DCC-LDDA

16
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Delhi Development Auth'oritv
Dﬁwﬁa"*l : ws-1
ark;:ggject Division-1
Central Nu; . ' r
sery, Sector-5, Dwarka, New Delhi

F. 54(769)DPD-1/DDAJAI2024-25/ D))

17

. Dated 03’ of‘ ey~

Sh. Mohtram Ali Jauhar

D-15/1 Okhla Vihar, Jami
New Delhi- 110025, i

Name of work : Conservation of water bodies.

SH: ?:juvenatlon (1st Stage) of water pbodies having Khasra No. 3731,
e 3/1,178/1,180/1 in Mundka Village
ef.: NIT 410/EE/DPD-1/DDA/2024-25.

Dear Sir,

o Your percentage rate tender dated 03/04/2025 for the above mentioned work

e een accepted by the competent authority on behalf of DDA at your quoted rates with
e tender value of Rs.76,18925.91p. Say Rs. 76.18,926/- (Rs. Seventy Six Lacs

Eighteen Thousand Nine Hundred & Twenty St only).

You are requested to submit the performance guarantee 10 the tune of 5% of tendered
amount i.e. Rs.3,80,946/- (Rs. Three lacs EighlyThousand Nine Hundred and Forty Six
Only) within 07 days from the date of issué of this letter in the form of FDR or (Guarantee
Bond of any schedule bank or the State Bank of India in favour of Sr. Accounts Officer,
CAU/Dwarka, DDA valid up 0 g months beyond the stipulated date of completion,
alongwith the applicable labour licenses and programme chart, as per terms & conditions
of the tender documents.

In case the performance guarantee is not submitted within above mentioned period plus
extension if any as per NIT, then your tender shall be rejected and entire amount of EMD
shall be forfeited.

Yours faitnfully,

/

ftrgmRiradT & U -1
Executive Engineer | DPD-1

R f. . | gRP,
D.D.A.I pwarka, New Delhi

Copy to:
1. Sr.AO. CAU(DWK)J’DDA.

» Agreement. 5\’1.)/

|51 9. T4
Executive Enginee(! pPD-1
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feeelt e v
DELHI DEVELOPMENT AUTHORITY
RSB IR Ge- |
.DWARKA PROJECT DIVISION-|
SRTTE, Ve -5, TR, Tt
CENTRAL NURSERY, SECTOR-5, DWARKA, NEW DELHI
Email - cedpd | @dda.orp.in

18

F.54(769)DPD-1/DDA/A/2024-25/91Y Dated [3/05(2025"
To,

The Manager,

Punjab National Bank,

Sarita Vihar,

New Delhi-110044.

Sub: Confirmation of FDR No-397600DP00047932 dated 06/%5?120)25
for Rs. 3,81,000/- (Rs.Three Lac Eighty One Thousand Only
(A/c Mohtram Ali Jauhar).

Dear Sir,

The above referred FDR has been issued py your Ba;l; -OnAb(;ha(l:fAc[]Jf
Solanki Builder towards performance guarantee 1n favour of Sr. A.O.

DDA Dwarka.

i id FDR at your
Y the genuineness of the said
requested to confirm O
d (;fue?li;os;ld Yo are aslo requested to ensure to encash the same as a
end, cop .

when required by DDA.

Encl: As above.

9 '5&’

e}

Executive Engineer
D-1, DDA

D\C_ S’{n'y
of 'f\"/ i
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ANNEXURE -3(colly)

PERFORMA FOR TRANSFER OF PAYMENT ELECTRONICALLY

‘_S\q Name of | Bank Branch
No. | beneficia Name

| |
IRD  ACCOUNT State Bank | IIT (New Delhi)i SBIN0001077 | 10??35?2600/
ITD (T Dehi) | of ndia Hauz  Khas, |

L | New Delhi-16 |

[IFSC Code [ A/C No,

, Rs.7,85,320 /-
—~

| ‘ Total=| Rs.785320/- ||
L&Seven Lac Eighty Five Thousand Three Hundred and Twenty Only) ’ _

@i&s\ﬁ

/E)UPD-‘I!DDA
St. AD (CAU) DWKIDDA /)
\_/%%ﬁﬁ
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NAME oF CAYEE > IRQ ACQUNT . LITD
3 CHAGARLE To: CONVERVATION oF WJATER RODIES

woenof-ofao-28
CPWD-28
feoett Tomra  WIEERTU
DELHI DEVELOPMENT AUTHORITY
- 28
Form-28
el THIE
HAND RECEIPT
@n 10.2.10, 10233 Aem 10.2.30 H 3 fafée)
(Referred 10 in paraqgraphs 10.2 10.10.2.13 and 10. 2.30)

mmn\ﬁﬁfaﬂmﬁf?ﬂﬂmmﬁﬁﬁﬁm_mmméw‘ﬁm
e A =, Wmmwﬁu.zsainvwésﬂw‘aﬂré\%i
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ad\a ce fgr which nO he spec m 2&_2533:12? are sujtable.
s E%a_;&ﬁ /Frfﬁ:r';s%éw Lo b b 7253% 5o

m(_& S_MNMJ%‘ =75

Dwtsxoni 3?3:1@ g, <~T

TF5 agl @‘E
Cash Book Vouc r No.

[}
e ub—Dtht '_-t""‘-‘a-"’-*’

gk

ala

ﬁ; gar ucutivBEnS' Q,EQUB W S
i o - S e R u ks Rupeeg. 7 &5 2677
: h~ ’

7
qumafua«‘rﬁ'ﬁ ot 2) ﬁiﬂﬂ'\ F1 aA?
Recewed from the Z visona é)tﬁcer in charge of .. paid by me?

\N\ WV RO 20 yonly. ON  ALOUNT oE (NIMENT

T CONSULY T I3 DL:L'L
ﬁmmc-a?ﬁmh mvmmﬁﬂm%ﬂigt

Name of work +~ of purpose fer whlch pa

spn HE!\WN 160‘?(’“ “:{)ﬂ]gade »&iﬁ& :f}‘;j ‘d‘&«

-T!Kn:% low o 1ades bodien hov MM&&HT%E c.r\'“-‘/
RITRESEY O\Utlae_ QT QBJQ

e g]ﬁ"-’b‘t‘ﬂ & EEAIE
Dated the cignature of payee @
£ /sud/DPer ,

20
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INDIAN INSTITUTE OF TECHNOLOGY DELHI

Environmental Engineering

Department of Civil Engineering

Hauz Khas, New Delhi-110016, India
; : Tel.: +91-11-2654 8732
Assistant Professor E-mail : dassovik@iitd.ac.in; dassovik@gmail.com

Sustainable Management and Rejuvenation of Water Bodies in Mundka
village, Delhi

Project Icad: Prof. Sovik Das,
Department of Civil Engineering, IIT Delhi
Project duration: 6 months
Budget: Rs. 6,77 lakhs + 18% GST (For 3 ponds)

Scope of the study: The proposed project will focus on the sustainable management and
rejuvenation of water bodics to address critical challenges such as pollution, eutrophication,
biodiversity loss, and declining water quality. This project aims to deliver a holistic approach
to the assessment, rehabilitation, and maintenance of water bodies, incorporating state-of-the-
art scientific methods and community-driven solutions. '

Key components of the scope include:

I Drawing of the pond: A detailed pond layout, including dimensions, depth profiles,
and water inlet/outlet points will be suggested.

2. Design of constructed wetland (CW) based sewage treatment plant (STP): The
design of CW including its technical details and specifications will be suggested based
on the data provided by competent authority pertaining to sewage generated in the
surrounding area,

3. Landscape & beautification: The aesthetic appeal of the site through well-planned
landscaping, including planting native trees, pathways, scating areas, and decorative
lighting, fountain, lights will be suggested to create an inviting and functional outdoor
space for recreational purpose.

Deliverables of the study:

I.- Restoration of the pond: The detailed technical design of the pond will ensure efficient
functioning of the pond. Along with that, the landscape around the pond will blend
utility with visual charm, promoting sustainability and community engagement.
Scewage management: The establishment of the CW and its timely maintenance will
ensure the management of the sewage generated in the households surrounding the
pond and thus avoid the direct discharge of untreated sewage in the pond this approach
will protect the pond's water quality, restore its ecological balance, and safeguard the
health of the surrounding community.

3. Final report: The design will focus on one pond, providing comprehensive technical
details of the pond, mentioning the technical details of the pond and the STP. This
detailed model can serve as a reference for replicating the rejuvenation process for the
other two ponds.

t~

Note: Please note that 11T Delhi, being an educational institute, is exempt from TDS deductions
for payments under specific sections mentioned in the TDS exemption certificate issued by the
Income Tax Department, that is attached. Hence, please don't deduct the TDS i.c. 10% of the
consultancy fees while depositing the consultancy fee. Also, the full agreed consultancy fee

needs to be paid to 1T Delhi before the commencement of the project as site visit and mecting
with DDA has alrcady been done. )
4 a%Oa>
“Fo /""'/
Dr. SOVIK DAS
Assistant Prolessor
Departmant of Civil Engineering

Indien Inslituto of Techusiogy Dethi
Houz Khas, New Dethi 11001€, Ingiy
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‘”‘, :_lllduslrml Resenrch & Dcvcliy otk .
et 2uz Khas, New Delpj e o

Tl g =110 016
| 11-26591799, 26597156 Fax '9,1-1?!12“
Lanrd@admin,iitd. pe.in . s

STANDARD TERM
S AND CONDITIONS OF CONTRACT FOR CONSULTAN
ANCY

Title of the Cnusulluncy Job :

Sustainable mana
e ' :
gement and rejuvenation of water bodies in Mundka village, Delhi

Nume & Address of the Client -
Delhi Development Authority

Name and Dept./Centre of the Consultant Incharge : '

Dr Sovik Das

The Tnstitute i .
gu\-cr::s::\:'::g];n;“g‘& 1-]% CVCo-Cl will plan the Project in consultation with the Client. These terms and conditions
) or the development of products, processes, ficld studies, model studics, calculations, economic and

technic i ; j ific i
o 1cal consulting and other I'onm._ of project of specific interest fo the clienl. The conditions arc binding unless
utherwise ugreed upon in a separate signed.document,

I DECLARATION : All work undertaken by the Consultant Incharge (CI)/Co-Consultant Inchurge (Co-Cl) at HIT

Delhi as purt of the project will be in good Faith and based on material/data/other relevant information given by the
vlient 1equesting lor the work.

I~

RESPONSIBULITY/LIABILITY : The Instituic through Cl/Co-Cl undertakes to carry out the project as
conscientiously as conditions allow, but accepts no economic responsibility whatsoever, should the work not lead
10 expeeted results. T Delhi shall not be heid liable for any loss, damage, delay or failure of performance,
resulting directly or indirectly from any cause, which is beyond ils reasonable control (Force Majeure). The
liabulity of T Delhi shall be limited (o the funds received for the project.

3 DISCRETION . The Institute through CUCo-Cl undertakes 10 handle with diseretion reports, resuls, the denuty
ol the Client and ull materiul specifically treated/marked confidential which the client places at the disposal of the
CLCo-Cl in connection with the project ut HT Delhi, subject to Right to Information rules/regulations.

1 SUB-CONTRACTING : The Institute reserves the right to allow any work in connection with the project,
experimental or otherwise, 1o be carried oul by a third party as per Institule norms and procedures, provided s
does not resull in the danger of informution of a confidential nature coming into the hands of unuuthorized persons.

5  RESULT OF THE PROJECT : The results of nll work done at the Institute by the CYCo-Cl in conncctiﬂ‘n with
tie projeet, mcorporuted i writlen reports shall remuoin the propeny of the Clicat, _l{usulls arrived at with little or
no mnvalvement on the part of the Chent are availuble tree of churge lor (he Client's own use. However, the
ClUu-Ullnstiate teserves e night o use such results i connection with unctivities outside the scope of the
project 1 the Chent consists of several individuals, all questions of Client, _righls between the C!:cnls must be
seltled between such individuals, and are of no concern 1o the CUCo-CI!lns‘uluic. Unless otherwise ngreed, all
tepoits are 1o be sent to the Chent. The CU/Co-ClInstitute has the nght to retnin o copy.

: Dak’
e ¥
,;' = e
Dr. SOVIK DAS
Asustant Prolessor
Deparimauil of Civi Engnweiit']
raat inablule of Tustumogy Uelhd
Mo : Khas. e Gelte 110016, 1100

Nuliie & s-guua}'ﬁﬁﬁlﬁﬁm Incharge Ram G SpaalRte —
t xucutive Englnesr
o ait. wos /e

p.a L 1o D.A.

Rewssy 012017
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INTELLECTUAL PROPERTY RIGHTS 24
3 All n

created myvented in the d
ue Co . this :
condinions regarding lmml'r:-r:\m' ol the project, will th'l“h i

g lo any
i / . cl
agreement af required & ssigming/selling these Ieemial

the joint property of T Delhy

property generate
nghts to the Client shall b BeBCrated
¢

. gm::‘d l!hc Client Terma any
PUBLISHING THE REgsy S
consultaney  shall not be ¢ s
name logo through press n\\]
papers, brochures, ady
results of the project

S/0uTC S OF

ploited by lh?t‘Il::nlUI' TNE CONSULTANCY

\crtj::ﬂnc-nupubl TR G 6 Mlihess

e 2 USINESS inleresty

Crlisements or other “iy material or n any other m-.l.:'u:crLN;:}mh‘\ o ol
clnuscnpls ol acadeny

shall be vetie form of published material whi
ted by both parties before puhlicm;:‘l;nul which refer w or quote the Proprictay

The results outcome of the

COMMUNICATIO
4 N OF RESULT
CIve . ™ S |
:i:;ﬂ:[\“\:}it:?t Chent, communieyte t:?ri:ulllm?l] o S CCRCl ety ol
S nagreement ol al] s ol the project w a third e Clu o
all p ind panty. The Chient shall armnge the

project arties on the Client's <
¢ Client’s side who may have publication nights with respect o 1
- -~ .~ (LI TN

PROJECTS FOR OT
i OTHER CLIEN
1o the best ol its know ENTS : The Instit ]
no : Hjee stitute may ak : sig s -
hands of a third T\ ledge and belief - there exists no dans u“?m *c mh."r projects in the same ficld provided -
party. ger of infonnation of a conlidential nature comung into

APPARATUS : |
: ¢ Instruments T— .
remain the property Or“_rtgl.a]:.m],-m equipment obtained in connection with the project and charged to the client
) ¢lhi, unless othenwise it is specifically agreed to by the Institute. ® A

TERMINATION OF THE P : S

ks D all n.‘:!somzlcl LI\E:nl‘{SJ‘ L.CT_ t The Client has a right to terminate the project at any time, but shall be

S FEB VSR o srmimtic : ﬁ'l\,cni 'l.r_\_muncd‘m connection with halting work already in progress according to the

e l'hrhlmtnut; - t[(~LLli\l?n'oz 1T Delhi shall be final as far as reasonableness of the expenses 1

upon. The Cli ‘1_h' : Lh - also the rtghl loilcnmnulc the project at any time except where otherwise agreed
ient in this case will not be liable for uny expenses incurred after the lermination.

] » 5 B b

I .-\.\ :\I‘El\'l : 1_1n: payment of consultation charges to 11T Delhi are 1o be made in advance and full betore the
start of the project, through Bank Transfer/ a demand drafl drawan in fuveur of the Registrar, | IT Delln and
sent 1o the Consultant. Payments through cheque will noi be accepled. The charges will also melude any
applicable tax as prescribed by the Government of India or the Governiment of Delhi (or any other smlutol;
body) trom time to time, -

DISPUTES nthe event of any dispute o diference between the parties hereto, such dispute ur ditferences shall
be tesolved amiedbly by mutual consultation 11 such resolution is not possible, then the unresolved dispute or
ditterence shall be referred w & sole arbitrator 10 be nominated by the Director of the Institute for a reasoned
Awsrd,  The seat ol arbitration shall be within the campus of IIT Delhi and the language of arbitration shall be
Eoghsh. The Award of the arbitrator shall be binding on the parties o the dispute.

DISCLAIMER : The report on the consultaney praject is the technical opinion of the CUC-Cl based on histhen
expertise in the particular area of rescarch and in no way reflects the view(s) of 1T Delhi. T Dellu s nat
sesponsible for the accuracy of compleleness of the report und the role of the Institute is limited to proy wling

administrative support (0 the project

Guods and Services Tax . As per GSTAct 2017, the Goods and Services Tax will be levied on otal consultancy
borne by the Client (The applicable GS L is @ 18% w.el 01072017

 harges ad this amount is o be

L Oa¥
:’/‘ "o ; - —
Dr SOVIK DAS
Assisiant Professor
Dapartnent of CvIl Enginesnng
indian Inslitute of Technology Delhl
Hauz Rhas, Naw Delhi U016, ndia
ol il SRS

Name & Signature of Client

Q apae
A

05 04.2025 Name & Signature of Consultant Inchurge

(m‘ﬂ\qﬁw\i ¢ ethoeer

(with otfice seal)

- 3l
Place: New Delhl "wmuu-:. et

Rewaed 0772017
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nmental Engj
o ngineerin
Hg‘:\zr:élhlent of Civil Engineering
as, b:li?w Delhi-llOOlG, Indiga
E-mail ; dassovik@iitd.ac i:'l oéa;gljllcgzﬁm -
.ac.in; ovi i
gmail.com

To,
The Executive Engineer Date: 9" May 2025
DDA, Delhi.

Sub: Requirement
of relevant data for the project on rejuvenation of ponds in Mundk
a,
| Delhi
Dear sir,
As per : : : :
per our discussion on 28" April 2025 with the DDA officials Mr Shivam and Mr Navneet

?t IIT Delhi, we require the following information to start our work on rejuvenation of ponds
in Mundka, Delhi. Please provide this information at the earliest:

o Population of the area discharging sewage into the pond

e Water supplied to this population per day

e Catchment area of the pond

e Dimensions (Length, breadth and depth) of the pond

e High Flood Level (HFL) of the nearest drain where excess pond water can be discharge

in case of overflow

e Annual rainfall data of the site

e Soil properties of the site
Please provide these details at the earliest s0 that we can start working on the project. Let me

know if have any queries.

Thanks

Dr Sovik Das

Assistant Professor,

Department of Civil Engineering, _
Indian Institute of Technology (IIT) Delhi,
Hauz Khas, New Delhi, India - 110 016.
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Email — eedpd1@dda.org,in
Dated: 19 /05 2025

No. F.4(20)/AE(P)/DPD-1/DDA/2025-26/ 222

To
Jr. Sovik Das,
Assistant Professor,
Environmental Engineering,
Department of Civil Engineering
IIT Delhi, Hauz Khas, New Delhi-110016
Email [D:- dassovik@iitd.ac.in, dassovik@gmail.com

Sir,
With reference to above cited letter issued by your office, it is stated that the detail sought

is provided as under:

1.Pond 1 Khasra No. 373/1 (Takia Talab)

1.Population: 2200 families (approx.)
2.Water supplied: 0.428 MGD per day or 3 MGD per week.(as per conveyed by
DJB)

er and taken over records)

er body: 13404 sgm (As per Handing oV
35 hectare (approx.)

Max Length :-112m

Avg. Breadth -84m’

Max Depth 1910 12m

3,Approx. Area of Wat
4.Catchment area of pond:
5.Dimension of pPond:

6.HFL of nearest Drain: Data is not available in records
7.Annual Rainfall data: Already discussed. Online Available Rainfall data to be referred.
g.Soil properties: N/A.
2.pond 2 Khasra No. 190/1 (5hishuwala Talab)
jon: ilies (approx.)
1.population: 1800 fami
2.Water supplied: 0.25 MGD per day.(as per conveyed by DJB)
3' Approx area of water body: 13699 sqm (As per Handing over and taken over records)
4.Catchment area of pond: 20 hectare (approx)
5.Dimension of Pond: Max Length -97.5m _
Avg. Breadth :-36m
Max Depth  : gtol2m
6.HFL of nearest Drain: HFL not available . ‘
Already discussed. Online Available Rainfall data to be

7.Annual Rainfall data:
referred.



3, pond 3 Khasra No. 178/1 71 9 27

There is no pond available at site and vacant land available at site. (Water bodies to be

developed)
1.Population: 1000 families around the vacant land (Approx.)
2.Water supplied: N/A.

d taken overrecords)

1644 sqm (As per Handing over an
Not specified

Max Length :105.71m

Avg. Breadth :20.10m

Max Depth  N/A

3.Approx area of water body:
4.Catchment area of pond:
5.pimension of Pond:

6.HFL of nearest Drain: N/A
7.Annual Rainfall data: Already discussed Online Avallable Rainfall data to be
referred.

N/A.

8.Soil properties:

rmation you may contact Sh. Navneet AE (DPD- |/DDA) (Mob

For further clarification and info
No—‘7838501096). ﬁ/

|'L|c§llf-‘lf'>’
EEJDPD-UDDA
Copy 10: . .
1. CE/Dwk DDA for kind m.fz;mauop.
"1 DDA for kind i ormation. o ‘
i. iEEj—I?[?IgP}:;-l to pursu€ the matter with concem [IT Delhi official on urgent basts:

EEIDPD-UDDA
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722 ANNEXURE -(5)
30

No.F.1(7TVEE/RPD-3/DDA/A/2024-25/ )| 3 Date: - J 2 —85~ oS~
To,

M/s Sunrise Enterprises,

A-69, Adhyapak Nagar,

New Delhi-110041.

Name of work : Conservation of Water Bodies in Rohini Zone.
SH: : Desilting and maintenance of water body at Khasra
no 142 of village Mundka, Delhi.

Reference: - 1) Performance Guarantee submitted by you vide your letter received through

dairy no. 192 dated 15.02.2025
nt/| nce of your tender issued vide N
12.02

Kind reference to above letters, your percentage rate tender for the above mentioned work has already
been accepted on behalf of DDA at your tendered rates given as below: -

22.47,828.00/- (Rupees Twenty-Two Lakh Forty-Seven Thousand

Eight Hundred Twenty-Eight only).
INR 13,03,740/- (Rupees Thirteen Lakh Three Thousand Seven
2 Tendered Amount Hundred Forty Only)

1. Estimated cost

3 P tage E:@D::lﬂ% (Forty-Three Point Five Four) below the Estimated

4, Time allowed 45 Days

The Gross total amount of work to be done should be strictly within the tendered cost.

You are therefore requested to attend the office of the undersigned to sign the formal agreement
with a stamp paper (non-judicial) worth Rs.50/-within 15 (Fifteen) days from the stipulated date of
start, failing which the acceptance of work in your favor is likely to be withdrawn and the entire amount
of Performance Guarantee deposited by you for this work shall be forfeited absolutely to the DDA.

You are also directed to contact the AE-IVRPD-3 at site for taking possession of site and
commence the work within ten days from the date of issue of this letter.

l

EE/RPD-3/DDA




L83

Copy to: -

l. CE (Rohini) DDA - for kind info

2. SE/RCC-1 &3 Roh?:.i, DDA. Vormation.

3. F.O.to CE (Rohini), DDA

4. Sr.AO/CAU (Rohini), DDA

3. EE/QAG-V, DDA.

6. All EE’s Rohini Zone,

7.  Labour Commissioner, 15, Rajpur road, Delhi,
8. AOQ(W)- 111, DDA.

Secretary, CRB, Vikas Minar.

9.
\107"All AEs &AE(P), AAO/ ASO, RPD-3/DDA. NE=x=

11
12.
13.
14.

Notice Board RPD-3/DDA.

NIC, New Delhi for information and nccessary action.

Agreement Copy - forming part of the Agreemeni.
Director (System) for uploading on DDA website.

31

b

EE/RPD-3/DDA
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M2R8+3WX, Balmiki Basti, Mundka, Delhi, 110081, India

Delhi
S S Dekh

P

India
Gorgle 2025-04-29(Tue) 11:21(am) Ok
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A,

The Executive Engineer

Rohini Project Division-3

Delhi development authority

4th Floor DDA Zonal Building
Madhuban Chowk. Rohini Delhi-110085

fowa- e # A fEad @ w st & 91|
e,

afrra Fri @ Fr s o (DDA) @@ 142 9 s ozt &
ﬁuamuﬁxﬂh%%mﬁaﬁmwtsﬂmmluﬁr_' r

wTEERT ® i # et ae @ 70.1225 @
mﬂm!mﬂ#wm-ﬁﬁ o s f

zaT T W AR FE ot FEim w7 frm = |
Tad A Al W AfAEs e g A wHe
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ANISEXURE -8

ReeN Mo miftrsvor
wratern st aifvfar
RN gRzerr @rvs—-3
AT vy, VTET—14,
AR, RAwe—110005

No.F.1(83)AE-1I/RPD-3/DDA | aqd \stant TEnuineer. y-. Date: €S 105/2025
a2
To, 4 * =
Station House OfTicer * A I Mansarnfygrtlilpnsassnsnnees
Police Station Mundka ™ /P;mtry NS ...... {;u o :
0. . ik Date.... e esenanens
New PVC Market Tikri Lnlml\\\,f‘?F‘D SID o RIfae amo-s . FLuT
Delhi, 110041 Rohinl Clvil Circle-3 DDA
Sub: Providing the police force for exccution of work in water body at khasra no. 142,

Village Mundkn .

In reference to above cited subject, it is intimated that this office has awarded the work
for protection and rejuvenation of the water body at Khasra no. 142 of Village Mundka on the
direction of Hon'ble NGT Court. The scope of work includes Construction of boundary wall
around the water body of khasra no 142 ,near Satlok Ashram in Mundka. The land of water
body is demarcated at site by concerned Revenue, GNCTD and LM branch of DDA. The land
of water body is inside around 100 metres from main road. Some unknown persons claiming
their land around the water body are obstructing the movement of machinery and material to
the said water body and creating hinderance in execution of work. They have been requested
to cooperate in government work and let the work be done but these persons are not allowing
the work to start. This work holds immense importance as it is being monitored by Hon'ble
NGT Court. The orders issued by Hon'ble NGT along with photographs are hereby enclosed
for ready reference. Hence, you are requeted to provide necessary police force for smooth
execution of the work at the earliest as the next date of Hearing in Hon’ble NGT Court is
23.05.2025. For any Kind of assistance, Sh. Mcher Manish Vernmna, JE from this office can be

contacted at Mob No. 8726246997.

Executive Engineer
RPD-3/DDA

Copy to:-
E(RZ) for kind information please.

SE/RCC-3/DDA for kind information please.
3 EE,DPD-1,DDA for kind information please in resepecl of NGT Court Case vide OA

No. 311/2022 titled as Dr. Jeet Singh Yadav V/s GNCTD & ors.

4. AE-II for information and pursuance.

5. Guard File.
N
L M& dﬂ}/}‘\‘gvﬁ

4
¢r/\ %ﬂ/plp =5 A'_g- 1 gh"’m Executive Engineer
RPD-3/DDA

o ho‘b Cxecidion /W{ A
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SUPTDG. ENGINEER/DWARKA CIVIL CIRCLE-1

MANGLAPURI, NEW DELHI - 110045 40

fo: € 15( 220 /A€ /ééfﬂﬁ-%-wbcc-t/ae ot: 25425

" To
e Executive Engineer,
DPD-1, DDA,

Central Nursery, Sector-5.

New Delhi-75.
fS\IHO W:- Co_nservation of water bodies.
- Rejuvenation (1 stage) of water bodies having Khasra No. 373/1, 163/1,

178/1, 190/1 in Mundka Village.
Ref :- EE/DPD-1 tender file F.54(769)/DPD-1/DDA/A/2024-25/74

_ The percentage rate tender of M/s MOHTRAM ALI JAHUAR invited for the above
mentioned work, is hereby accepted at the quoted rates, terms and conditions given below:-

[ (a) Estimated Cost: Rs. 1,50,86,982/- (Rs. One Crore Fifty Lakhs
Eighty Six Thousand Nine Hundred Eighty Two

Only)

Rs. 76,18.925.91/- (Seventy Six Lakhs Eighteen
Thousand Nine Hundred Twenty Five and
Ninety One Paisa Only)

(b) Quoted Amount:

Rs. 76,18,925.91/- (Seventy Six Lakhs Eighteen

(c) Accepted Amount:
Thousand Nine Hundred Twenty Five and
Ninety One Paisa Only)

(d) D.S.R. applicable: 2023

(e) Time allowed: 90 Days

The tender documents should be compared with the original NIT & corrections, if

2,
any, may be made before drawn the agreement. The responsibility for the correctness
of the tender documents in all respects shall rest with the Executive Engineer and .all
corrections if any, in the tender documents shall be attested under both the parties 1.€.
the EE and the contractor.

3. The signatures of the contractor should be obtained being online tendering system

and properly witnessed. P.T.O.
—
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d. Before the Award letter is issued to the agency provisions contained in clause | ang
sub clauses there under. regarding Performance Guarantee, be complied with.

5. It should be ensured that acceptance of the tender is immediately conveyed 1o the
contractor after completion of the required formalities before expiry of the validity
period.

6. EE is directed o ensure that all the conditions/additional conditions incorporated in
the NIT should be strictly adhered to by the agency.

T EE is also directed 10 ensure the adequate budget provision exist before getting the
work started.

8. An attested copy of the agreement should be sent to this office and also issued to the
agency immediately afler its execution.

9. CBB reports have not been received in this office so far. EE to ensure to get/ receipt
of satisfactory reports to his satisfaction before award of work.

10.  Any discrepancy found in this letier be immediately conveyed to the undersigned.

11. It may be ensured that the copy of award letter to be issued to the agency is also
uploaded on DDA’s website.

12.

EE/DPD-1 shall ensure that all safety measures are taken during execution of work
as per conditions of NIT/Agreement.

13, After issue of award letter to the agency, all pages of agreement serially numbered,
blank pages crossed and attested.

14. EE shall ensure the quality of work should be maintained as per specifications
strictly.

IS. If any deviation or extra item cropped up during execution, same shall strictly
followed by CL-12.2.

Encl: -(1) Original Tenders File (01 no.).
(2) NIT in original |
(3) All relevant & supporting documents etc. &

[

SUPERINTENDING ENGINEER
DCC-1.DDA

Copy to: o .
| CE/Dwarka/DDA., for kind information.
2.Dy. CAO (CAU). DWK/DDA for information.

3.Guard File.

: JER
A pRRINTENDING ENGINE
QUPERINTE AN
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Delhi Development Auth,ority

ARSI -1

Dwarka Project Division-1
I i'ﬂE! '5: Wr

!

C
entral Nursery, Sector-5, Dwarka, New Delhi

F. 54(769)DPD-1/DDA/A/2024-25] 7))

To
Sh. Mohtram Ali Jauhar

D-15/1 Okhla Vihar, Jami
,vam
New Delhi- 110025. g

Name of work : Conservation of water bodies.

SH : Rejuvenation (1st Stage) of water

163/1, 178/1, 190/1 in Mundka Village

| Ref.: NIT 410/EE/DPD-1/DDA/2024-25.
Dear Sir,

Your percentage rate tender

bodies having Khasra N

dated 03/04/2025 for

Dated 03) Dd WeYie

0. 3731,

the above mentioned work

has been accepted by the competent authority on behalf of DDA at your quoted rates with

the tender value of Rs.76,18,925.

. 91p. Say
Eighteen Thousand Nine Hundred &

Twenty Six only).

You are requested to submit the performance guarantee to the tune of
(Rs. Three lacs EightyThousand Nine
07 days from the date of issue of this letter in the form of FDR of Guarantee

amount i.e. Rs.3,80,946/-
Only) within

Bond of any schedule bank or the State Bank of India in
CAU/Dwarka, DDA valid up to © months beyond the

Rs. 76,18,926/-

(Rs. Seventy Six Lacs

favour of Sr. Accounts Officer,
stipulated date of completion,

alongwith the applicable labour licenses and programme chart, as per terms & conditions

of the tender documents.

In case the performance guarantee is not submitted within
per NIT, then your tender shall be rejected and entire amount of EMD

extension if any @s
shall be forfeited.

Copy to:
1. Sr.AO. CAU(DWK)IDDA.

v 4 Agreement.

above mentioned period plus

Yours faithfully,

/

arfrmrit T
Executive Engineer

R . [ gRT,
D.D.A./ pDwarka,

o 0. 1
| DPD-1

New Delhi

oAV
rfRrarit |51 4. T4
Executive Engineer/ pPD-1
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